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SHRI P. C. SETHI: Sir, I bei to 

move: 

"That the Bill, ·as amended be 
passed''. • 

The mot-ion was adopted. 

l\Ut. CHAIRMAN: The question is: 

"That the Bill, as amended, be 

passed''. 

The motion v·as adopted. 

the Enacting Formula to vote. 

16.15 hrs. 

METRO RAILWAYS 
TION OF WORKS) 

BILL. 

(CONSTRUC-
AMENDMENT 

THE MINISTER OF RAILWAYS 
(SBRI P. C. SETHI) : I beg to wove:* 

"That the Bill to amend the Metro 
Railways (Construction of Works) 
A ct 1975 be taken into considera-
tion". 

While introducing the Bill for am-
endment of the Metro Railways (Cons-
truction of Works) Act, 1978, I sub-
mitted before this House that from 
the experience gathered from the 
working of the Metro Railways (Cons-
trutcion of Works) Act, 1978, since 1st 
Feb ruary, 1979, some inconveniences 
were being experienced and ct1tain 
omissions were also noticed. I may 
also state here in this connectio!'l, that 
originally the legislation was necessary 
to enable tunnelling work to be under-
taken underground without acqllLring 
the surface rights; to streamline and 
speed up the procedure for acquisition 
of land and properties to enable acq·ui-
sition of right of users of the sub-soil 
along with the alignment of the Metro 
Railway both under private property 
as well as in public streets; to put rea-
sonable restrictions on the ri,ght of 
users of the surface owners along and 
in ihe vicinity of the Metro alignment; 
to enable the taking up of consh'Ltction 
work as necessary along the Rlign-

men.t to enable diversion, opening 
closmg or realigning of road sewers 
pipelines, telecommunication i ~ 
tions to enable the determination and 

payment of an amount to expropria-
ted owners as well as tenants, with 
varying degree of occupancy rights; to 
enable the detemination and payment 
for losses and damages which may 
arise; and to enable compulsory eva-
cuation of people for a limited period 
for their safety, if required. 

As stated earlier, the Act is working 
since 1st February, 1979 and proposals 
for acquisition of lands, buildings etc. 
are being processed under this Act 
and the "competent authority'' and 
the "arbitrator" appointed under the 
provision of this Ad are discharging 
their functions in respect of such ac-
quisition and other matters :J.Ccor_..ling-
ly. It was not possible to anticip ate 
at the time of the enactment of the 
Act, the various circumstances anO. 
situations that might arise during its 
implementation. Now that the Ac 
had been in operation for a consider-
able period, the defects experienced 
and the omissions noted require to be 
remedied and supplied at the earliest, 
for the smooth working of the provi-
sions o.f the Act. It is with this pur-
pose that amendment of some of the 
provisions of the Act by way of dele-
tions, additions and alterations is con-
sidered necessary. 

The proposed amendments relate 
mostly to the functions of the 'Com-
petent Authority' and the 'Arbitrator' 
::ippcinted under the Act and the pro-
cedure governing the matters before 
them. It also covers to some extent 
the acts of the Metro Railway adminis-
tration vis-a-vis the affected public 
bodies and private persons as indica-
ted in the Bill laid before this House. 

The amendments proposed 3t this 
moment do not, in any way, alter the 
character of the principal law but only 

seek to supply certain commissions and 
remove certain difficulties in the way 
of effective implementation of the Act. 
Though formal in nature, some of these 
proposed amendments are considered 
essei:itial from the technical legal point 
of view. The public interest and the 

xmoved with recommendation of the President. 
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interest of justice will be served by 
effecting the amendments as proposed. 
For speedy implementation of the pro-
ject and for the works connected there-
with, the proposed amendments are 
considered necessary. 

I would commend this Bill for con-
sideration of the House. 

MR. CHAIRMAN: Motion moved: 

"That the Bill to amend the Metro 
Railways (Construction of '.\'orks) 
Act, 1978, be taken into co!1sidera-
tion." 

Mr. Sunil Maitra. 

SHRI SUNIL MAITRA (Calcutta 
North-East): Mr. Chairman, Sir, I 
come from the city of Calcutta and it 
so happens that my constituency is 
also witbin the purview of the align-
ments of the Metro Railways. So far 
as the time factor is concerned, I crave 
the indulgence of the Chair to allow 
me a little more time so that I can 
-submit to the House, and spe!ally ~  

the Minister so many things that I , 
have to submit. 

I come from a city which has been 
much maligned, a city that has L1een 
derided, denigrated, vilified and a bu-
sed in and out of season, and for the 
last 30 years this has been the lot of 
the city of Calcutta. In any c2se it is 
not very difficult to abuse and vilify, 
but it is more difficult to appreciate 
the problems and find out solutions. 

It was in 1698 that a British mer-
chant purchased three vil13ges and 
fo'l.lnded the city of Calcutta. By 1718 
theTe were as many as 41 i ~  

which today constitute the city of Cal-
cutta. From 1718 to 1947, the British-
-ers used the city of Calcutta as the 

commercial capital of their vast em-
pire and they built the city only to 

sub serve their intere'Sts, to protect 
their interests, to preserve and .further 
their inforests. Therefore, they wne 
only infot·ested in that part of the city 
where h ~  used to stay and carry on 

their busines.s. If you look at the old 

map of the city of Calcutta, you will 
find that virtually Calcutta was built 
around Fa.rt Wil.iam and the Espla-
nade a_rea; that was the place where 
the Britishers used to live and that 
was also the place where human-
beings CO'Uld live. The rest of the city 
grew up in a haphazard manner with-
out any. planning like parasites grow-
ing in a jungle. 

Therefore, today the situat1on ira 

Calcutta is this. At high noon oa any 
working day, you will find in the city 
of Calcutta eight to nine million peo-
ple coming all the way from the east-
ern U.P., Bihar, Orissa and rural Ben-
gal; at high noon the populatio:1 of 
Calcutta is somewhere between eight 
and nine million people. Calcutta was 
built by the Britishers. Now the 30 
'years of Congress rule have not been 
able to build the city of Calcutta in 
such a way as to accommodate the 
various problems of 8, 9 mil.ion pt>ople 
at high noon·-their r r~ i  

drinking water, sewarage, etc, etc. 
Buses could not cope with this huge 
rush of people that come t o the city 
of Calcutta. In Calc-utta the added 
problem is--the transport problem. 
Whereas the cities of Bombay and 
Madras have 16 to 18 per cent as road-
space compared to the t otal surface 
area-Delhi has roughly 2-i per cent-· 
Calcutta has only 6 per cent as road 
space as compared to the total surface 
area of the city. In Calcutta the buses 
-carry daily 8 lakhs of people and trams 
1.2 million people. · "But even with this 

somehow or the other it is not po'Ssible 
for the transport system in Calcutta 
to carry so many passengers and to-
day the situation in Calcutta is that 
the city is being choc!ked and it is be-
ing suffocated and ff something very 
radical is not done for the relief of 
Calcutta, then I am sure Calcutta will 
die. Therefore, seeing from this point 
of view, when the idea of metro rail-

way was mooted for easing the p!ob-
lem of transportation, all sections of 
people wekomed i ~ h  perhal)s at 
least something would be done now. 
Even then it sliould be remembered 
that when the metro railway project 
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will be completed by 1987 as you have 
• -told us now, the density of the popu-
lation of the city of Calcutta wii.l grow 
more and by 1987 when you will start 
'Operating the metro railway, Calcutta 
'City's problem of over-population and 
the problem of transportation of this 
huge number of people will more or 
less remain the same. 

Though we have been demanding in 
this House--myself and other members 
from Bengal have demanded so many 
times-that in addition to the metro 
railway you should give us a circular 
:railway, this Government has been 
-persistently refusing to conced e 9ur 
demand. Once again before I embark 
l()n the discussion of the metro railway, 
I appeal to the Railway Minister to 
:give a very serious consideration to 
give Calcutta ring railway, a circuiar 
railway as you call it in the city ::if 
Delhi. The Central Government is 
making arrangements for the Asiad 
and Delhi is fortunate enough to have 
a ring railway . But Calcutta city is 
dying and it is a question of survival 
for the city of Calcutta . I appeal to 
the Ministe r h ~  he should seriously 
-ponder whether it is possible for the 
G overnment to grant us a circular rail-
way in addition to the metro railway. 

Then, Sir, in this House for the last 
two years I have been demanding 
-along with other members from Ben-
gal that there is already a railway line, 
a double track railway i ~  called 
Kankurgachi chord line which bypass-
'es Sealdah station and goes to the 
south of Bengal. It is an ~ ri i d 

line and we have been demanding that 
at least some passenger tratrrs may 
be run on this little double ti:ack line. 
Already goods trains are moving on 
that line. If a pair of passenger trains 
-are run on this line which is already 
-electrified, I think mucli ~  the rush 

1n the Calcutta city will be avoided. 
I am told by the experts o f Calcutta 
Metropolitan Development Authority 
that as many as 70,000 passengers daily 
would bypass Sealdah station and go 
·to their places of work in south Ben-
gal. The ref ore, this tjiing also should 
ibe kept in mind by the Government. 

Works) Amdt. Bili 

Now the metro railway is conceived 
to run from Dum Dum to Tollygun«1e-
a distance o.f 16.43 km. 

But the Railway Ministry sanctioned 
this Metro Railway Project on 1st of 
June 1972. The cost was Rs. 140.30 
crores. On December 28, 1972 the 
Prime Minister formally inaugurated 

the colli?truction work of the Metro 
Railway Project. The original target of 
completion of this project was by 1978 

and now we are told that the first 
phase of it, that is from Dum Dum 
to Shambazaar, would be completed by 
March 1985 while the second phase 
from Esplanade to Tollygunge would 
be completed by March 1987. 

The target date of completion waa 
1978. I happ-ened to be a  Member of 
the PAC as also the convener of 

the P&T and Railway Working Groups 
last year; we questioned the railway 
authorities-the Railway Board-and 
we were told that up to the ~ r 1981, 
only 27.5 per cent wo,rJ_{_was comple-
ted, whereas the target date of run-
ning the Metro R'ail should have l een 
in the yea r 1978. In the year  1981 we 
were told that only 27. 5 per cent of 
the total work had been done. Our 
question is: why has this work not 
been done? It is all in the Fifty-fifty 
Repo,rt of the-P.A.C. submitted to the 
Parliament. When we asked about the 
delay, they said that delay w a , due 
to the paucity of fund'S Between 1972 
73 and 1980-81, in a period of nine 
years, the railways needed Rs. 140.30 
crores. Actually the amount sanction-

' .ed and paid by Government to the 
Railway Ministry was Rs. 88.44 er-ores. 
So, there was no fund and hence no 
work could be done. 

When the original target date of. 
completion was 1978, till 1981, not 

more than 27 per cent of work could 
be done, My appeal, therefore, to the 
Government would be to expeditle the 
whole thing. Now, the project cost has 
been revised from Rs. 140 crores to 
Rs. 526 crores. That means the increue 
is roughly between 400 to 500 per 
cent. I believe that when the project-
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is completed by 1986, the cost would 
be much more than Rs. 526 crores--

it would be somewhere in the neigh-

bourhood of tis. 700 t0: 800 crores. 

I do not know how the Planning 

Commission has gone through tbe 
whole project and how it scrutinised 
the cost factor of this project. What 
happens is this. If a particular prcject 

is supposed to be completed in a span 
of seven or eight years, and, if. it 
takes fourteen years to be completed, 
the cost would be double this amount. 

There are instances where the project 
ca.st bas gone up by as much as 1,000 
per cent. In the present case, the cost 
of the project is supposed to have 
gone up by 400 to 500 per ~ Hav-
ing done this job in such a miseral.Jl 

way, the Government has now ~ 

up with this amending Bill. h~  is 
the purpose of this Bill? The Minister 
has said that the purpo.se of this Bill 
is to do something about the compen-
sation to be paid to those people who 
were affected by the alignment oi the 
Metro R ailway. So, to faclitate the 
payment of compensation to these peo-
ple, he has brought forward, this 

amending Bill. 

Sir, in thJe principal Act, Section 25 
provides for ~ i  for any 
claims arising out of damages caused 
by the construction of the Metro R'ail-
wa;ys. Will the hon. Mnister ~  

enquire from the Railway Board, m 
how many cases the claims where 
received by the Metro i ~  autho-
ri i ~  under Section 25 of the Metro 
Railway Act. How many of these 
claims have been disposed of? What is 
the total amount of claims preferreci 
by the persons whose properties or 

bu'Siness have been damaged or who 
had to be evicted for construction of 

Metro Railway line. 

Sir, I have some figures. and I will 
be 'happy if the hon. Minister corrects 
if I am wrong, Out of the 159 claims 
settled by the competent authority 
payment for only one claim has been 

made and the amount is Rs. 1,250/-. 
Out of claims of more than Rs. 1 crore 
coming from 159 partiies you have 
paid the claim for only one party and 
that claim amounts to Rs. 1,250/-and, 
the name of the party is Gopal Servi-
cing Station wfilch is situated at the-
crossing of Ras Bihari A venue-Russ& 

Road. 

MR CHAIRMAN: I  think more· 
claims have been paid by now. 

SHRI SUNIL MAITRA: This is the· 
position as on 31st March, 1082 I will 
be very happy if the hon. Minister 
rectifies if there is mistake in rr,y fiug-
res. But if there is no mistake then let 
him order an invesfigation into the-
whole thing. 

Then as per Section 17 of the  amend-
ing Bill the re is provision for trans-
fer of cases of claims unde r Section 
13(3) of the Principal Act to the Ap-
pellate authority_ Now, another autho-
rity  h a s been cre ated. Earlier there 
were the competent authority and the 
arbitrator. The completent authority 
were to dispose of the claims and if the 
party so chose then it CO'Uld go to the 
arbitrator. Now, the post of arbitrator 
is being abolished and a sep arate en-
tity in the form of Appellate authority 
is being created. The amending Bill 
under Section 17 provides: 

"That all the pending t:ases under 
Section 13 (3) of the principal Act 
are to be transferred to the Appel-
late :rnthority.'' 

May I know how many cases are 
pending under Section 13 (3) of the 
Principal Act. There is not even one 
case pending under Section 13(3) of 
the Principal Act. The cases which are 
pending are under Section 22 (2) and 
25(2) of the Principal Act and no pro-
vision has been made in the ::i.mending 
Bill for transfer of the cases pending 

under these two Sections. There are a 
large number of cases pending under 
these two Sections. So, my point is 
what for have you brought this amen· 
rling Bill. ls it only to satisfy one in-
dividual or certain vested interests? It 
is for the Minister to inquire and 
judge. 
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Again Section 16 ( 1) of the Principal 
•.., Act is being amended' -by Section 9(2) 
and 9 (3) of the amending Bill. 'lhe 
Principal Act says that tre qualifica-
tion of the Arbitrator would be that of 
a person who is qualified to become a 
High Court Judge. Now what is hap-
pening is this. This post of Arbitrator 
is being abolished. Instead of that the 
post of Appellate Authority is being 

created.  The PO'St of Appellate Autho-
rity is supposed to be superior to the 
post of Arbitrator. Now, the qualifica-
Hon of the Appellate Authority as 
proposed in the Amending Bill is that 
of any person who can uecome a 
District Judge. Such a person can be-
come an Appellate Authority, whereas, 
in the Principal Act the qualification 
of an Arbitrator  was that of a High 
Court Judge. 

Mr. Minister, would you kindly look 
into it and see whether all this is t.e-
ing  done to suit one individual? Wou1d 
you kindly see whether the Railway 
Administration wants to bring in an 
officer as Appellate Authority, which 
officer has perhaps retired f com Rail-
way Service around 31st of March, 
1982? Is it true that the Railway Ad-
ministration wants to bring in that 
pe rson as Appellate Authority? There-
fore that particular quafification is 
now being prescribed. According to 
his qualification, this Amending Bill 
is drafted. This is my charge. I re-
quest the hon. Minister to clarify this 
point. 

I was a Member of the Public Ac-
oounts Committee. I was sent by the 
Public Accounts Committee to visit 
Calculta because some accidents took 
place there. 

MR. CHAIRMAN': Yo<u are not sup-
posed to Clisclose what transpired in-
side the PAC meetings. 

SHRI SUNIL MAITRA: I am not 
referring to internal discussions; I 
am only referring to published reports. 
These are publislled reports of the PAC 
which have been placed before the 
Lok Sabha. They are not supposed to 
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be secret documents at all. As far as 
PAC's internal discussions are con-
cerned, they are secret. I .im not re-
ferring to them. 

SHRI A TAL BIHAR1 VAJP A YEE: 

Only verbatim Records are out of the-
bounds of hon. Members. 

SHRI SUNIL MAITRA : After visit-
ing the Metro Railway Construction 
work, I submitted my report to tbe-
P.A.C. Chairman. The PAC submitted 
its 55th Report to the Lok Sabha. They 
enclosed m y letter written to the 
Chairman of the P.A.C. In that letter, 
I pointed out how on both sides of the 
road , in the City of Calcutta, where 
this metro railway works are i ~ 

on, there are so many buildings which 
have got serious damages, cracks and 
fissures. All these are due to the-
c.:onstruction of the Metro R..:.ilway. 
There is one Building called the Aslt--
tosh College building which has been 
affected very much. This Asutosh 
college building is a reputed educa-
tional institution where 6,000 students. 
stud y from 6 O'clock in the morning 
till 10 O'clock in the night. As many 
as three colleges operate from that 
building. Fissures and cracks have 
developed in that particular building. 
I visited the college sometime in the 
month of August, 1981. The Principal 
of that College expressed some of his: 
apprehensions to me that there may 
be some serious damages to the build--
ing unless something is done im.me-
dia tely to repair the building very 
serious things may happen. Now,. 
some of the engineers of the Metro 
Railway were accompanying me. I 

asked them: 'Is there any fcundation 
failure? Why have so many fissures 
and cracks developed? What is the 
reason?' The Engineers t-old me that 
there has not been any foundation 

failure at all. (Interruptions). I ~  

to Calcutta and again visited the 
building in June last. The Principal 
of the Asutosh college told me about 
the on-coming monsoon which rnay re-
sult in a catastrophe. I wrote a letter 
to Mr. Sethi. Mr. Sethi repUed to that 
letter. saying, 'I will have the matter 
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looked into'.. . . (Interruptions) On 
11th August, 1981, the Public Ac-
counts Committee submitted its 551h 
Report to the Lok Sabha. My -::irigiuci1 
letter written to the Chairman .of the 
Public AccountS1 Committee is con-
tained there. I want to ask the hon. 
Minister: What action did tlie Gov-
errunent take? What action was 
taken by the Ministry of Railways on 
the basis of that letter? This· is what 
r specifically want to know from the 
hon. Minister. 

Sir the Public Accounts Committee , 
of this honourable House is a presti-
gious Committee of Parliament. But 
nobody is there to raise his one little 
finger pressing the Government to in-
vestigate into thls particular matter 
·Tegarding which I personally wrote a 
letter to the Chairman of the Public 
Accounts Committee. The hon . .Min-
ister only said: 'I will nave the matter 
looked into'. 

Sir, again iet me warn the Railway 
Minister that monsoon is fast approa-
·ching and if there is a very heavy 
·down-pour there is every possibility 
of the entire building collapsing. And 
remember, at any given point of time, 
there are 1500 students studying in 
that building and if the building col-
lapses, if the roof of the building col-
lapses, there is going to be a catastro-
phic disaster. Therefore, I would 
drawn the attention of the hon. Minis-

" ter to the fact that he should take this 
warning very seriously and send the 
·Engineers, not the Railways Engi-
neers but independent Engineers, to 

' ·find out if there has been any failure· 
in the foundation of Metro Railway 
constructions in Calcutta. Please do 
stimethlng to save the life of 6000 stu-
dents who are prosecuting their stu-
dies in the colleges housed in Asutosh 
College building. 'Thank you very 
much. 
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SHRI CHITTA BASU (Barusat): · 
Mr. Ch.uirman, Sir, the Bill's objec-, 
tive, let me accept it for the time 
being, is to expedite the construction 
works of the Metro Railway in Cal-. 
cutta. and the amending Bill provides 
for the appointment of competent 
authority, appointment of appellate 
authority, requisite qualifications for -

them, and a]so prohibition :rnct regu--
la ti on of construction of buildings or 
any such development upto a distance · 
of 20 metres on either side of the 
Metro alignment, whereas it was ten 
metres in the parent Act. 

So far as these objectives are con-
eerned, and if it is with the idea of · 
expediting the construction of Metro 
Railway, there is nothing 1.o object. 

We have got the background infor-· 
mation about this project. rt was 
started in 1972 with an estimated cost 
of Rs. 140.30 crores, and though I do 
not wanf to go into the details, now 
the estimated cost of the project would 
be about Rs. 800 crores. So far as . 
the delay is concerned, ~  is all the 
more alarming. It has been said that 
the first phase Of the construction 
would be completed by 31.3.1985 and 
the secona phase would be ~d 

by 31.3.1987. As the reports go, cnly -
27.5 per cent of the work has been 
completed; more than or about 70 per 
cent of the work still remains to be 
completed. One of the reasons or the 
principal reason for the delay has 
been pointed out by the Public Ac-
counts, Committee. lt is not my c:om--

meot it is the comment whicn has 
• 
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been made by the Public Accounts 

Committee of the Parliament. In order 
to save time, it is better for me to read 
.out what the Committee has com-
mented on it: 

"Apart from other things, the de-
lay has pushed up the cost of pro-
ject several-fold. The Committee 
were shocked t0 learn that the main 
reason for the delay in completing 
the Project was lack Of fonds. The 
·Committee fail to appreciate why 
.after having taken a well-consider 
ed decision to go in for a vital pr-o-
ject, adequate finances were not 
available to the project authorities 
for completing the work in time ... " 
"The Committee have no duutt 
that allocation of funds for the total 
project has been made in relatively 
small doses over the yea.rs. Between 

1972-73 and 1980-81 the total pro-
' jected requirement of funds was 

worked out to be Rs. 140.30 crores 
:::ina i ~  this Projection, the 
total amount allotted :md actually 
spent was Rs. 88.42 crores." 

While the projected requirement 
was Rs. 140 cnires, only Rs. 88.42 

•crores has been so far allocated and 
spent. That is the main reason for 
the dela y in the construction work of 
thi .. Metro project. Therefore, Sir, I 
would take this opportunity to app.:al 
·to the Railway Minister to go into 
this Rep<>rt and try to act upon the 
recommendation that they have made. 
·There is a distressing state of affairs. 
'The Committee  desires that the matter 
may be reviewed at the highest level 
and a t least now a time-bound sche-
' dule may be laid down for the com-
pletion of the Project at the r i ~  

It should also be ensured that ihe 

shortage of funds is not allowed to 
hamper the further progress of the 
project." 

Sir, I would urge upon !be Rriilway 
Minister to consider these Tecommen-

dations of the Public Accounts Com-
mittee that the contraint of funds is 
the major and Principal reason for 
the aelay in the completion of the 

project. I would like to know whe-
ther the Hon. Minister will be in a 
position t0 assure this House that the 
recommendations made by the PAC 
would be acted upon properly. I would 
urge upon him t0 ~  on the Tecom-

mendation of the PAC. 

Sir, since there is not much time at 
my disposal, I would not deal with 
other subject. But one point that I 

want to emphasise is that even after 
the completion of the Metro Railway, 
this transportation problem of Calcutta 
City is not going to be over. This is 
the result of the study undertaken bY 
the West Bengal Government itself. 
According t0 the study even aftH the 
completion of the Metro Railway J .5 

million commuters will r~ i  to t.e 
catered to even after the tr:msport 
capacity thus created by the Metro 
Ruilways. Therefore, the question of 
further expanding the transport capa-
city for the city is of r~  necessity. 
Therefore, not only lhe Government of 
west Bengal but the people of West 
Bengal also have heen dem:1r.ding for 
a  long time that there should be a 
circular Railway. Theref11re, I urge 
upon the Government that they should 
review their earlier decision. ThPir 
earlier decision has been that afte:r 
the clearance of the Metro-Railway 
there should not be anot her project 
for circular railway. That was the 
decision taken by the Gove:rnmen:. I 
request the Hon. Minister to review 
th.at decision in view of the study 
made by the GovernmEnt of West Ben-
gal and also in view of the i ~  

expressed recently bY a CanadiD.O 
Urban Development expe-4t recently. 
The Canadian Urban Development ex-
pert who came over to Calcutta re-
cently, after his visit has p ointeJ out 
that 'the city needs both Tv'Ietro and 
Circular R ailways ~ i  twu dHter-
ent markets. Therefore, Sir, the ques-
tion of Circular Railwa y is to be re-
opened and he should take proper: 

action thereon. 
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[MR. DEJ'UTY-SPEAKER in the Chair] 

There was a committee called Jine-
walla Committee ot 1948. They also 
referred to the Circular Railway. They 
said that the actual conditions were 
such that with an expenditure of only 
Rs. 100 crores, there could be a Cir-
cular Railway in Calcutta, which can 
meet the needs of a wide section of 
commuters. 

So, having regard t0 this fact, viz. 
that the Metro Railway cannot cater 
to the increasing needs of the people 

· of Calcutta, Government should re-
view its earlier decision of abandon-
ing the proposal for a Circular Rail-
way, and re-open h~ issue. While the 
construction works on the Metro Rail-
way should be expedited, some stir-
vey work or some preliminary work 
should also be started with regard to 
the construction of the Circular Rail-
way in Calcutta. These ·are the moot 
points which Government should take 
note of. 

Lastly, many ceomments have be:en 
made regarding the functioning of 
the Metro Railway authorities. Vari-
ous irregularities have been pointed 
out in the PAC's report; and I would 
be glad if they are examined proper-
ly. I do not know when the Action 
Taken report will be coming; and I 
think this House may not have 1he 
opportunity of discussing it. So, I 
request the Minister to g0 through it 
anct ~  that some yemedial action is 
taken on the irregularities mentioned. 
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MR. DEPUTY SPEAKER: Our gett· 
ing Metro railway in Delhi, Madras 

and Bombay depends on the succes.3-
ful completion of Metro rtlilway m 

Calcutta. Threfore, what ore your 
suggestions? 
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~ SHRJ RAM SINGH YADAV: And 
much more on the cooperation of the 
people of Calcutta and the Govern-
ment' of West B€ngal. 

MR. DEPUTY sPEAKER: When it 
is completed successfully only then 
we wilJ get it in Calcutta. Therefore, 
you give your suggestions as to how 
it should be completed sucesstully. 
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SHRI NARAYAN CHOUBEY 

~ id r  Sir, some of the frienda 
of the Congress (I) PartJ have always 
only one formula, that is, 

(a+ b)ll - a2+bz+::iab 

Whatever they wiil 
start, they will start by abusing the 
West Bengal people, the West Bengal 
Government and Calcutta. 

AN BON. MEMBER: And the Janata 
Party. 

SHRI NARAYAN CHOUBEY: Janata 
Party is a common factor with them. 

Our friends have been stating that 
the Government of West Bengal had 
not been giving any cooperation in the 
construction of ·the Metro i ~ 

That is utterly false. It is n cannard. 
Actually, such things should not be 
spoken here. 

. The problems of Calcutta nave been 
iaecentuated due to the division of the 
country and after independence they 
became still worse. After the divi-
sion of the co1rntry cror-es of refugees 
came to West Bengal and Calcutta. 
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[Shri Narayan Cboubey] . 
One of the greatest sons of India, 

Dr. ·B. C. Roy, while be was alive, as 
Chief Minister even in 1949 he bad 

~ thinking pf Metro Railway for 

CalC'Utta. 

AN HON. MEMBER: He also wanted 
a circular and underground railway 

for Calcutta. 

SHRI NARAYAN CHOUBEY: He 
brought French experts in 1949 but due 
to paucity of funds it had to be 

dropped. 

PROF. MAD HU DANDAVATE: 

Metro Railway was brought only when 
underground activity came u.I>. (Inter-

ruptions) 

MR. DEPUTY-SPEAKER: That may 

be the reaSQn why Calcutta wa'Si cho-
sen! 

SHRI NARAYAN CHOUBEY: Actu-
ally, the Government of India took a 
decision to start the first Metro in the 
city of Calcutta and it is a correct deci-
sion. As very correctly spoken to by 
my Comrade Maitra, only 6.5 -:.er cent 
<lf the entire area in Calcutta contains 
roads, whereas in Delhi it is 23.5 per 
cent and in Madras and Bombay it is 
much higher. Calcutta's tr-;insport 
problem is a very big problem ;md 
Metro will solve it in a big way. But 
Metro does not mean only Dur.1 Dum 
to tollygunj. It also means Salt Tala 
. to Ram Raja Tala, Tollygunj to Garia, 
and Dakshineswar to Tollygu::::ij, In 
every city in the world Metro has 
been found to be esential to solve their 
transport problems. Naturally, it has 
been found to es'Sential to solve their 
direction that you started the Metro in 
the city of Calcutta. But what has 
happened? Your problems are rising. 
You are a poor country. And if you 
cannot do the job in proper time, you 
have naturally to spend more. Actually 

as eur friends have mentioned, in 1972 
it was estimated to cost only Rs. 140 

crores, then it went up to Rs. 250 
crores. 

AN FON. MEMBER: Somebody says 

ft will t:ost Rs. 800 crores! 

SHRI NARAYAN CHOUBEY: Also, 
it was expectea to be ~d io 
1978, originally. The cost is now estim-
ated to be Rs. 500 crores or so, and 
it is likely to be completed, you say, 
by 1983. Somebody said 1985, and 
somebody eise said · 1987. An ex-
General Manager, Mr. Chakraborty 
said that it is not going to Le com-
pleted before 1990. That means, the cost 

is more ana the poor country h.as to 
.spent more. And the Railway Minis-
try is facing difficulties because of pau-
city of funds. If the Railways could 
have adhered to the time ~ h  

\ 

perhaps, it would have to spend less 
money and would have completed the 
project in time. 

. . 
What you are spending in the n ame 
of Metro Rail.way, that is ~hr  in 
the waste paper basket. The Public 
Accounts Committee has observed in 
its 55th Report: 

"The Committee are surorised to 
note that O'Ut of 49 officers sent 
abroad 16 officers were not directly 
concerned with the Metro Railway 
and 7 officers were transferred out 
of the Metro Railway and are at 
present" not w.orking in the project. 
This has resulted in gross wastage 
of public money and also wa3tage o! 
the expertise gained by them and no 
benefit accrued to fhe project as a 
result of this visit." 

What 1s happening? Firstly, the 
money is less. Secondly, whatever 
money they spend, that is not utilised 
properly. The Railway officers go on 
merry making: The Railway Mini.:>try 
do not stop them. 

I also support the demand of -n}Y 
comrade friends, Mr. Maitra and Mr. 
Chitta Basu, for a cfrcular railway. 
Already all the railway lines •are t'ftere. 
If there ]s some link, 1t will bring_ re-
lief to a large ·number of people. If 
you start this work now, it will be 

c?mpleted even before the ~ i  

of the Metro Ralway· project. 

-There is no doubt that ~ r i  

of Metro Railway is a i ~ -project. 
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Our engineers and scientists hnve 
solved many problems on their own 
without depending upon foreign ex-
J)erts. We congratulate them for that. 
Despite all these things, some vested 
interests are also finding place &s they 
do in all other projects. Only yester-
day, 'Jugan tar', a West Bengal paper, 
has reported that even before 1.he com-
pletion of the Metro project, thefts 
have started taking place in spite of 
the fact that there are RPF p€':..·sonnel 
to guard the property. 

Mr. Maitra has said that a big acci-
dent may take place in the Asutosh 
College. But already accidents have 
taken place there. 

SHRI RAM SINGH YADAV: It is 
because the -law and order sit!.lation is 
deteriorating. 

SHRI NARAYAN Cl-fOUBEY: Is it 
because of that .reason That the ~ ir  

building is collapsing, the pipelines are 
bursting and the contractors' workers 
are being killed in the pipelines? 

Then I come to the r ~ r  The 
:r;>ress is full of reports about certain 
contractors getting away without any 
legal obilgations. There is a big vest-
ed interest in the issue of contracts, 
even in the Metro railways. Small 
people would not get any comract ; 
they must pass through some big per-
son. Naturally there has bee:J. vested 
i ~r  in the matter of issuing ccn-
tracts. I hope the Minister \\."ill look 
into this. Why don't yO'U puni.:;h such 
contractors, who are not doing their 
jobs properly? But what we notice 
is that a certain leniency is snown to-
wards the contractors. 

Works. which should norm :3.lly be 
done departmentally, like re-railing 
removal of tracks, placing of ballasts 

etc. are now being done by the con-
tractors, who are being paid and fed 
at the· CQst of the passengers, at the 
cost ot the railway workers. The 
quality ol the work would also suffer . 
because the contractQrs do· them in a 
shoddy ws.y, unlike the departmental 

workers, thus endangering the life 
of the pasengers. ·1 do not hilOW why 
the Railway Minister nas taken a fancy 
and iove for the· contractors. This 
should be looked into. 

Coming to the Metro Railways, I 
have two points. Firstly, please pay 
some attention to the conditions ~ 

work of the employees. But it is just 
not being done. Under rule 14(3) 
the officers are never punished. I 
mentioned to the Minister the case 
of a passenger train coming from 
;Bangladesh to West Bengal, which 
met with an accident. That train was 
hauled by a good engine, and not a 
passenger engine. Further, it was 
driven by a goods train driver, not a 
passenger train driver. Because of 
this accident, that driver was sus-
pended and, later on, that poor Qan 
died. His wife has not received any 
compensation. When we ask: who 
ordered the employment of a ~ 

~ i  and goods train driver, there 
is no answer. The poor driver and 
the poor fireman are punished, but 
the great DME, who ordered these 
things, remains unscathed. None of 
these big officers ever get punished. 
There is a proverb in Bengali that H 
a big man does something wrong tbe 

' ' 
small man gets punished. This should 
end in the railways. 

Lastly, till today most of the work 
in the Metro Railways are being done 
by casual labour. Even though re-
cently a percentage of the casual 
lab.our have been regularised. or 
perhaps orders have been issued t o 
that effect, still something like 55 
per cent of them are casual workers, 
even after putting in 10 to 12 ysars 
of service. They should be regularis-
ed immediately. 

I will conclude by saying that suffi-
cient funds should be allotted regu-
larly for the Metro Railways so that 
it can be completed early. Otherwise. 
more money will have to be spent and 
there will be more hazards and more 
difticulties for the people of Calcutta. 
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m ~ ~ fctiffi ~ ft <CfJ,l.'1 < ~rr 
~~~ r i~~ ~~ 

~ efh: ~ r  ~ 'fiT ~ #era 
"ifi\ ~ ffi ~ ~  ~ ~ ~ I 

~  f ~  ft (Cf) I ( Cfil" ~ ~ ffif 1%:ffif 
~ i ~ ~~~ 

m ~ liFTT cFI" ~~~  

~ ~ ~ ~ 1$· w ~ i  

rullCfi Cfil ~ CJi"m ~ ~ m 
<' 

'Cfi'4,f'itc ~r ij' ~ mm ~ 
~ CJi"m ~ fcii Cf11.'1 Cfl"ti I lf \;J) 

f"1'il01 <tiTlf ~ ft (Cfll ( ~ ~ ~ 
~ ~  ~ ~ ~ cit" cf ~  

MR. DEPUTY-SPEAKEK:: Prof. 
Ajit Kumar Mehta may speak 11ow. 

Mr. Vyas, I am interested in your 
'health. You have already spoken. 
Only tomorrow you can speak. 

DR. SUBRAMANIAM SWAMY: 
Physical or mental? 

MR DEPUTY-SPEAKER: He has 
spoken already today ~  or twice. 

DR. SUBRAMANIAM SWAMY: 
Physical or mental? 

MR. DEPUTY-SPEAKER: Physical. 

~  ~  ~  ~ : 

i{aT ~ ~ ~ m ~ ~ ~ mcrr ~ 1 
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ME. DEPUTY-SPEAKER: Tomor-
row. 

sr)o ~r  ~ ~r  (:e+Hd'1i<) 
"' " " ~ 13q ltA et \Sfr, :er: 'i 1 '1 'i Ill GtCfd l'A I "fl 

CfcffiOlll m ~ <fiT ~~ i 
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'i I f<fl fC *I Cfl i ~ frt fc '1TC T ~ 11Tffirf ~ 

' ~ 

~ ~ ~ ~  ~ ~ fin;ff <fit 

.qcf ~ CfiT ~ ~ 1TlJT ~  

MR. DEPUTY -SPEAKER: Simply 
tell them if you come to power you 
will implement H successfully, That i'S> 
all. It is how you have to meet h~ op-
position. 

~r ~r  ~ ~r : ~ if 
~ ~  i ~  ~ ~ ~ mfur 

r ~ ~~ ~~
fcn11t11 cit ~ rn ~ ~ ~ ~  

~ ~ 1TlJT ~  ~ ~ GfTa' 

~ , Cf1llf ~ ~ ~  m ~ 
~ ~ ~  ~ ~ fCf} UCfCf \SfT 
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qr ~ ~ I ~ ~~ ~ ~ ~ 
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SHRI SATY ASADHAN CHAKRA-
BORTY: Hundred per cent correct. 
You must have circular railway. 
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w ~ ~ ~ i  f:lm it 
i~  ~ '44iq{fC:011 ~ ~ 

~ 1 ~ ~  ~ cm=rr Rc<acft 
~ fcfilfT ~  ~ Gfl" ~ ~
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~ ~  ~ 041 q I f<<1 'i m mfulr) efiT 
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MR. DEPUTY-SPEAKER: I will 
allow you and Mr. Verma at third 

reading. The Minister will reply now. 

SHRI SATYASADHAN CHAKRA-
BORTY: How long the city of Cal-
cutta will remain in operation? 

SHRI P. C. SETHI: Many hon. 
Members have made certain points 
apart from Metro Railway and certain 
p oints in connection with Metro Rail-
way. I would like  to say that under 
Section 13, there are about 80 cases 
pending and therefor e it is not correct 
t o say that there is only one case pend-
ing. As far as the number of claim's 
under Section 25 is concerned, 102 
claims have been regist ered, out of 
which 93 claims have been  disposed of. 

SHRI SUNIL MAITRA: In how 
man y cases, the actual payment has 
been made? 

SHI\:I P. C. SETHI: I do not have 
the figures. 

SHRI SUNIL MAITRA: In only 
one case it has been made. In all 
other cases, the .payment h'as not been 
made. Please enquire. 

SHRI P. C. SETHI: You have very 
kindly mentioned that the cases have 
not been disposed of also. (Interrup-
tions) 

MR. DEPUTY-SPEAKER: You can 
furnish the information. 

SHRI P. C SETHI: The hon. Mem_ 
ber has me·ntioned about the Ashutosh 
college building. This building has 
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been repaired by the Metro Railway 
at the cost of more than one lakh . of 
rupees. If there are any repal.l's 
necessary, we would certainly look 
into the matter. 

SHI\1 SUNIL MAITRA: Will you 
please allow me a minute? This is 
not a question of controversy. I am 
just giving you the information that 
the qualified engineers have already 
stated that ther e is a great damage and 
there is an apprehension of i ~i  

collapse. Please go into. these thmgs 
and get it examined by an independent 
authority of your choice 

SHRI P. C. SETHI: The Metro Pro-
ject is certainly one 'Of the prestigious· 
projects. It has certainly taken time 
and it has been delayed. I would not 
like to blame anybody for the d elays. 
which have taken place. 

SHRI CHITTA BASU: You have 
to blame yourself. 

SHRI P. C. SETHI : Every delay 

has not taken place only during this 
period. It is right from 1972 that 
delays have occurred. 

SHRI CHITTA BASU: I did not 
mean "you"; I meant the Railway 
Ministry. 

SHRI P. C. SETHI: As  a Minister, 
I am fully responsible for all the 
delays. 

As far as the Project Construction 
is concerned, now we are trying to 
speed it up and the House will be 
glad to know that in the Sixth Plan 
period, Rs. 220 crores have been pro-
vided and we have asked for more 
allocation of funds in the Sixth Plan 
period itself. I am told by the Rail-
way authorities that the First Phase 
Of the Projec will start commencing 
from 1985 and the S econd Phase will , · 
start commencing from 1987. We are· 
not expecting any delays afld I am 
quite hopeful that the I\.:ailways w ould 
be able to keep unp their word. We-

are trying to get more funds apart 
from this. \ 
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SHRI NARAYAN CHOUBEY: What 
about Salt Lake to Ramraja Tab pro-
ject? 

SHRI P. C. SETHI: The hon. Mem-
ber is raising a new question. Tfiis 
jg a very limited question only for 
the change of the Act and the change 
of the Act only provided for the mcde 
.of compensation to be paid. At 
present, it is by an arbitrator. Now, 
we will have an appellate authority. 

The hon. Member has also drawn my 
attention to the fact that it is Lemg 
connived at in 0rder to accommodate 
somebody who iS retiring from the 
Railways, I will certainly look into 

"the complaint and see that no such 
.connivance takes place. 

Sir, whenever any debate on the 
Railways starts al1 demands of all 
areas raised. We are certainly aware 
of the difficulties of the backward 
areas. In terms of the constraints of 
Tesources and the funds allocated to 
us, we are trying to do our best and 

we are now hoping to get more funds. 
Recently, we have got n.:s. 195 crores 
more and we are trying to allocate 
ihese funds. I will be coming ·before 
the House with the Supplementary 
Demand·s sometime next we'ek. 

MR. DEPUTY-SPEKER: I shall 
·now put the motion for consideration 
<:>f the Bill to the vote of the House. 

The question is: 

"That the Bill to amend the 
Metro Railways (Construction of 
·works) Act, 1978, be taken into 
..consideration." 

The motion was adopted. 

MR. DEPUTY-SPEAKER: The 
:House will now take up clause-bys 
tClause consideration of the Bill. 

The question is: 

"That Clauses 2 to 17 stand part 
l()f the Bill." 

The motion was adopted. · 

Clauses 2 to 17 ... were added to the Bill. 
Clause 1-(Short title and Com· 
men.cement) 

Amendment Made: 

Page 1, line 4,-

for "1981" i i~i  "1982'' (2) 

(Shri P. C. Sethi) 

MR. DEPUTY -SPEAKER: The 

question is: 

"That Clause l, as amended, 
stand part of the Bill " 

The motion was adopted. 

Clause 1, as am?nded, was added to 
the Bill. 

Enacting For·rn.ula 

Amendment Made: 

Pag.e 1, line 1,-

for "Thirty-second'' substitute 
"Thirty-third" (1) 

(Shri P. C. Sethi) 

MR. DEPUTY -SPEAKEE: The 

question is: 

"That the Enacting formula, as 
amended, stand part of the Bill." 

Th.e motion was adopted. 

The Enacting Formula, as amerided, 
was added to the Bill. 

The title was added to the Bil!. 

SHRI P. C. SETHI: Sir, I beg to 

mov.e: 

"That the Bill, as amended, be 
passed." 

MR. DEPUTY SPEAKER: Motion 
moved: 

That the bill, as amended be . 
passed 
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SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta): Sfr, I would 
like to be very brief because you are 
in a hurry and we are also in a hurry 
to bid farew.ell to our President. 

You know that a great part of this 
Project falls in my Constituency, 
Calcutta South, and the whole city 
has been on the operation table for 
'the last 10 years. 

The most important question is that 
jt is being delayed right from 1972. 
Nowhere in the world you will find 
that when 'such a Project is taken 
up, this kind of delay takes place. 
"By 10 years, they would have com-
pleted two Metro railway projects 
like this. 

whenever this querstion is discussed 

you say that step are being taken to 
see that this. is expedited. But from 
experience you wil1 find that the 
delay is causing distress t0 the people. 
You can well understand the difficulty 
o f the people of Calcutta when such 
:an important thoroughfare on which 
vehicles ply has been kept pending 
.completion. 

That is. why, a firm commitment 
:from the .Hon. Minister is necessary 
that that project would be completed 
by a certain date and tha all he neces-
-sary resources would be mobilised for 
this purpose 

I, therefore, wo.uld like the Hon. 
Minister to give the firm date· by 
which this project would be com-
:pleted. 

My friend Shri Chitta Basu will 
also be supporting me when I say 
1hat this project alone will not solve 
the problem. They must reconsider 
1he Circular Railway, review the deci-

sion and that will not cost much .. 
-You must review this decision and 
you must complete this project ef 
·Circular Railway for Calcutta so that 
the problems and the 'Sufferings of 
1he people of Calcutta will be over. 

I would like to have some firm 
commitment from the Hon. Minister 
a s to the firm date by which this 
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decision of the circular railway would 
be reviewed and the project com-
pleted. 

p;f\' i ~  ~  8tl'ffi' ( i~~  
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SHRI SOMNATH CHATTERJEE 
(Jadavpur): Let it be on record, ~r  

that we are greatly obliged to him 
for the free entertain ment that we 
got. 
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SHRI P. C .. SETHI: The need of 

Calcutta city as far as transport is· 

concerned is very great. It is true 

that as far as this proj-ect is concerned, 

the cost is going up because of the 

delay. But at the same time it cannot 

be denied that Calcutta does need 

this system. 

As far as conceding circular railway 

is concerned, I do not deny that Cal-

cutta does not need it. The only 

constraint at present is resources. 

But we have not abandoned it and 

as soon a'S the resources permit us 

and we get the report from the West 

Bengal Government, we would r~ 

ta inly consider it ... 

SHRI SOMNATHi CHATTERJEE: 

Thank you . . We are oblig€d to him . 

I got a letter from Shri Kedar Pandey 

when he was Railway Minister that a 

Committee has been formed to look 

into it.. Please don't shelve it. Let 

it be operative. 

SHRI P. C. SETHI: I do not shelve 

any committee that has been formed. 



[Shri P. C. Sethi] 

As far as the other poin:ts which
:.bave been raised, I had � reply to 

the last question which was raised 
said that the needs Of Calcutta city
.are great and, therefore, this was a 
necessity and the amount has to be 

. spent. 

As far as the point made by Mr. 
· Vyas is concerned, whatever surveys
we have provided for in the Budget,
I can assure him that we will take
them up. We have now given more

_funds even for the line which is going
.irom Kota to Chittor.

Of WOTkS) Amat. Bill 

MR. DEPUTY SPEAKER: Now the 
Question is: 

"That the Bill, as amended, b\ 
passed.," 

The motion was adopted . 

17.59 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, 
July 22, 1982/ Asadha 31, 1904 (Saka) 
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